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0.A.283 of 200%

38, 8anghvi -

Coram: Hon'ble Mr. A.S Member {A)
Hon'ble Mr.Shankar Prasad -~ Member (J)
S.Rajaiah,
B.K.C. Chawl No.3,
Room No.&08, Bharat Nagar,
Bandra {(East),Mumbai
{By Advocate Shri P.M.HMokashi) - Applicant
Versus
1 Union of Indis
through the Secretary,
Minigtry of Labour,
Shram Shakti Bhavan,
Rafilk Marg
New Delhi.
2 Central Provident Fund Commissioner,
Bhavishva N’ﬁbl Bhavan,
Head Office E.FP.F.0O.,
Hudko Vlchn ia,
Bhikiji Cama Place,

New Delhi.

[#Y

Additional Central FProvident Fund
Commissioner, West Zone,
Bhavishva Nidhi,

341, Bandra (East},

Mumbai .

D -
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Provident Fund Commissioner,
a and Goa, :

Nidhi Bhavan,

a {(East),Mumbai.
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doings and accordingly there was no need of a detailed personal
hearing The proceedings have been conducted in accordance with
law and principles of natural justice. Tha penalty has been
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5. The relevant extract from the Article of Charge is as

s
1

e Even after knowing tthat the claim papers
in respect of MH/118/5571 of Shri J.B.Pathak and
MH/118/5573 of Shri B.L.Vengurlekar were submitted by
persons purported as  Shri  J.B.Pathak and  Shri
B.L.Vengurlekar respectively, he has helped them by
settling the claims and acted as party. He has helped
the perpetratcors for opening two bogus Bank Accounts
with Central Bank of India, Kher Nagar Randra (E} and
Central Bank of India, Bandra Kurla Complex, Bandra (E)
with the help of two acquaintances Mr.Verma and Mr. Naik
who reside at Dottapada Road, Borivali (E), Bombay and
iid the act of embezzlement /misappropriation by
settiement of the two cases.
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............. In support of the first submission,
learnead counsel appearing on behalf of the appellant, on
being asked by us, produced copy of the petiion of
appeal filed before the satutory authority, from a bare
perusal of which it would appesar that there is no
whisper of the aforesaid ground ttherein. Therefore, it
is not possible to allow he appellant to raise this
point before this Court......... "

11. Rule 11 of the CCS (CCA} Rules deals with penalties.

Fund of its members and abatisfg the[proper drawal of the amount

standing to the c¢redit of & member has to be dealt with
severely. Thus no case of interference with the order of

Ahnorsadlesons 7 T

ankar Prasad} {3.8.5
Member (&) Membe
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